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RWAL, JUDICIAL MEMBER.:

In this’ Orlglnal Appllcatlon flled under Sec.19 of the

Administrative ‘Trlbunals Act,

prayer to quash and se

dated 19.5.1995.

2. At the time of hearing the..arguments,

1985, .the{ appl1cant~ makes a

t aside the impugned:order of suspension

the learned

counsel for the respondent has admltted the. fact that. the

enqulry 1n1t;ated agaJnst the. appllcant is concluded but due

to»pendency of the 0.A

respondent department

’

no dec1s1on has been taken p&eze by the

rt of the Enqulry Offlcer.
-facts stated before us, we dlrect the
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liberty to approach th
the result of ‘the enqu
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